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Dtapnte between Hallways and 
Hindnstan Ltd.

8498. Shrl Morarka: Will the Minis­
ter of Steel, Mines and Fuel be 
pleased to state:

(a) whether the dispute between 
the Railways and the Hindustan Steel 
Ltd. regarding huge demurrage on 
consignments Iran Calcutta to Bour- 
kela Plant has been settled; and

(b) if so, what is the amount pay­
able to the Railways on this account?

th e Minister of Steel, M a d  aai 
Fart (Sardar Swaraa Singh): (a)
There is no dispute between the Minis- 
try of Railways and the Hindustan 
Steel Limited.

(b) Demurrage bills amounting to 
Rs. 12 lakhs have been received from 
the Railways by Hindustan Steel Ltd., 
and are under scrutiny.
interests en Loans to Hindustan Steel 

Limited
tm . Shri Morarka: Will the Minis­

ter of Steel, Mines and Fuel be
pleased to refer to the reply given to 
Unstarred Question No. 328 on the 
24th November, 1958 and state:

(a) the actual rate of interest 
charged on the loans given by the 
Government to Hindustan Steel Ltd. 
at present; and

(b) the total amount of interest 
paid by this company so far and the 
amount that is due and payable?

The Minister of Steel, Mbtea and 
Fad (Sardar Swann Singh): (a) 4)
per cent

(b) The total amount of interest 
due till the end of 1958-89 was Rs. 2.51 
crores and this has been paid by the 
Company.

Life Insurance Corporation
2500. Shri M. &. Krishna: Will the 

Munster of Finance be pleased to
state:

(a) whether Government have any 
proposal to utilise some portion of 
Life Insurance Corporation Funds for 
providing loans for Scheduled Castas 
Housing Schemes; and

(b) whether loans from this fund 
will also be given to Scheduled Castea 
for starting industries?

The Minister of Finance (Shrl 
Morarji Dead): (a) No, Sir.

(b) All applications for loans, 
including those from Scheduled Castes, 
are considered on merits by the Cor­
poration provided they satisfy the 
conditions laid down in Section 27A 
of the Insurance Act, 1938 (as extend­
ed to the Corporation).




